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O R D E R 

10.07.2019  Admittedly, the application for clarification of the order dated 

22nd January, 2018 was filed by the Appellant in May, 2019 i.e. after 1 year and 4 

months.  This apart there was no ambiguity in the order dated 22nd January, 

2018 and in the meantime, ‘Corporate Insolvency Resolution Process’ practically 

came to an end stage and the Adjudicating Authority (National Company Law 

Tribunal), Principal Bench, New Delhi refused to clarify the order dated 22nd 

January, 2018.  We find no illegality in the impugned order dated 9th May, 2019.  

The grievance of the Appellant is that the claim of the Appellant is that the 

‘Resolution Plan’ does not talk of discharge of guarantors.  We are not inclined to 

decide such issue as the ‘Resolution Plan’ is not under challenge.  

 The appeal stands disposed of with aforesaid observations.  
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